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 Mr. K. Rathanga Pani Reddy, learned counsel, 

appears for the petitioner. 

 Learned Government Pleader for the Roads & 

Buildings Department makes a statement that 

pursuant to the order dated 18.10.2023, the 

sanction for an amount of Rs.32.00 Crores has since 

been granted and a Government Order issued in that 

regard.   

 Time is sought for taking instructions as to 

whether based upon the Government Order and the 

sanction so granted, the NIT has been issued or not.  

 List on 14.02.2024.  

 

   

DHIRAJ SINGH THAKUR, CJ            R. RAGHUNANDAN RAO,  J 
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